-IN THE CENIRAL #DMINISTRATIVE TRIBUNAT, HYDERARAD BRNCH AT. HYﬁEP.ABAD |
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Date of Order: 6/7-93
Betyeen: ‘ /7'9
‘ L]

1, Divisional Eailway Mznager, (LG)
Soutn Ceirttral Railway, Secunderabad,

2. Pormanent "oy Inc-ccotor (Zon)
85.C.Rly, Secunderabad.

3. Chiefl Signa) Inspector,

Signal & Telecommunication Department,
S.C.Rly, Secunderabad.

- Appliéants.
and
1. 77‘/7?C1£a/bV*L -
2, Presiding Officer, Labour Court,
Na;ayanaguda, A .7, Hyderabad,
. . .o Respondents.

Fer the hLpplicantsl Mr.N.lL.Devraj, SC.for Rlys.
For the‘Resﬁoddents= .o |

CORAM3 ‘
THE HON'BLE ME:, JUSTICE V NIELADRY PAO : VICE CHAIRMAN

AND
THE HON'BLE MR.P.T.TIRUVEKGADAN : MEMBEYN(ADMIT)

The Tribunal made the foliowing Order:-
Adnmit.  The operation of the oxder dated 11-~3-92
~4in C.M.P.No, :27?‘ /83 is suspended until further orders.
Issue notice tp the Lespondents.

Post the case on 6,9.93,

Do Loyrsh iyl

" 1. The Divisional Railway Manager (B.G) S.C.Rly, Secunderabad.
2. The Permanent Way Inspector (Con) 8.C.Rly. Secunderabad.
3. The Chief Signal Insgpector, Signal & Telecommunication
Department, S.C.Rly, Secunderabad. :
4, The Presiding Officer, Labour Court, Narayvanaguda, Hyderabad.
5. One copy to ir.N.R.Devraj, SC for Rlys. Cal.lyd.
€. One copy to Mr. .s i
-

« Oneée gpare copy. ' ‘<%Z/
pvm | ' | "o \03
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IN THE CENTRAL ADMINISTRATIVE TRI BUNZL,
HYDERABAD BENCH 1T HYDERABAD

THE HON'EBLZE MRE.SUSTICE V.NEELADRI RAQ
_ VICE CHXZIRMAN
AND '

THE HON'BLE MA.A.B.GORTY ; MEMBER{AD)

AN
THE HON'BLE MR \T.CHANDRASEKHAR REDLY
' MEMBEER{(J)

AND

THE HON'BLE MR,P.T.TIRUVENGALDZM sM(A)

: | &
. . patea s 6/7/ 1903
—
_ORDER/JUDGMENT:
0.2.No, 2o/,
T.A.NC. - ) i | , (W.p. ﬂ-)

“—"Admitted and Imterim di mffgg;s'Je Tl
- issued i t‘,en“a\ 5\(;.!“ CH

- Aldéwed ﬁM/ ‘J\.‘ggs
_ _quF‘

....

Dismlssed L ,...- :
' Dismissed as withdrawn |
Lismilesed for default,

Pe jected/ Ordered

No order as to costs.
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